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Piptres Fiaures as 
.. per General Total 'per CCA/ Gener·al Total 
CCA/ T.D.S. CSDT T. D. S. 
CaDT Account 
Account 

---
(Rs. in crores) 

1,,. Deduction from iott. 
on 'IOC\lritiel un40r 
Sec. 193' of I. T. Act 
1961. 

234.~S 23.55 58.tO 77.67 216.70 294.37 
(upto (upto 

~', Deduction from Intt. 
payment other tban 
Jott. on securities 
uDder Sec. 194-A of 
I. T. Act, 61. 

122.93 

3/86) 

122.93 

3 .. 86 

117.15 0.03 117.18 

----------------.. -----------~'~ ............. _........ ..... ' 

These fig,ures are provisional 

Cd) It cannot be categorica11y confirmed 
whether the Income-tax deducted at source 
from interest is promptly credited to the 
Ceptral Government or not, because it is the 
duty of a person deducting tax to credit tbe 
same to the account of the Central Govern-
ment with in the prescribed time 

(e) In ordor to safeguard the interest of 
revenue Section 20 1 of tbe I. T. Act rrovides 
that If the principa I Officer or the Company 
of which he il tbe principal officer after· 
dedoctinllt tax f&ilA to pay tbe same to the 
Cftdit of the Central Go\'ernment he shall 
be deemed to be an aSge~see in default in 
respect of tbe sa.id tax. The said 
section further provides that the said person 
shall be liabJe to pay simple interest at tbe 
rate of 15 per cent per annum on the amount 
of such tax. The tax so deducted and the 
ill.est payable there on shall be a charge 
upon al1 the assets of the person or tbe 
company. as the case may he. According to 
Section 221, when an as~ssee is in default 
or i8 dee'med to be in default be sban, in 
addition to the amount of arrears and the 
amoont 'of interest payable tbereon, be lie hIe 
to pay pena1 ty al'o. These provisions witt 
ensure tbe prompt f)aymen't of the dues to 
the C~ntr.l 09vcrDlllept, 

Lice~e ror manufacture or 
Vi!;cose fibre 

3424. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whetber Government have granted 
further licences for tbe manufacture of Viscose 
fibre; 

. (b) if so, its impliC,ation on price front 
and on spinning mills; 

(c) Dumber of manufacturers of Viscose 
fibre in the country; 

(d) whetber Government have a proposal 
to expedite the creation of fresh capacity for 
the manufctcture of Viscose staple fibre in tbe 
country; and 

(e) if SOt the steps takt"n in this matter '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI kHUR-
SHID ALAM KHAN): (a) to (e). There are 
at present 7 units with licensed capacity for 
manufacture of viscose Staple fibres. In order 
to increa!e tbe availability of fibres at reaso~ .. 
able prkes to meet the projected requirements 
of spinning mills, Government have from time 
to time j!;sl:1~d ~ettcr's <?f Illte~~ fQ.t fre.h 
capacity, 




